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3hri K.M. R. iPillay, counsel for tne applicant.

Shri j.S. Bali, counsel for the ..-Bspondents.

The learned counsel fo-r the applicant states

that the applicsnt^no longer inbt.rested to pu]:s,^e
/ \

the present spplication as she has obbained rccul-

apiJointment in one of the other rbspitsl.; •• In uisw

of this, the application he.s becosns infructuous,

Tt'ia application is thereforE, disposed of as hguint]

bsooma infructuous.
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